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Attack on kiome Minister by Extremists

345. SHRI SHANKAR DAYAL
SINGH: Will the Minister of HOME
AFFAIRS be pleased tos state:

{a) whethar it is a fact that the Home
Minister and his colleagues were attacked
by extremists during his visit to Jammu
and Doda; and

(b) if so, what are the details thereof?

THE MINSITER OF STATE iN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAJESH PILOT): (a) and (b)
No, Sir. Before the arrival of Union
Home Minister at Doda, some shots had
been fired by suspected militants at a
distance and, according to available
information, this did not result in any loss
of property or lifc.

[23 FEBK.UARY 1994)
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ro Qucsiions
National Awakening in Respect of
Lotteries

246. SHRI G.Y. KRISHNAN: Wil
the Minister of HOME AFFAIRS be
pleased to siate:

(a) what is the National Awakening in
respect of the Lottery business started in
public and privaie 'sectors in scveral
Statcs;

(b) whcther it started in the interest of
augmenting the development projccts in
the country for any other purpose;

(c) if so, at whose cost;

(d) whether Government are aware
that Government organized Lottery
System is at present spelling doom for
millions of families throughout the
country; and

(e) it so, what action Government
proposc to take to regulate the great
fottery  bazar hawking hopes and
ultimately bringing in ruination for lakhs
of people particularly in the lower strata
of society?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P.M. SAYEED): (a) to (c)
Lotteries have been started to augment
the recources for various devlopment
projects 1n the coumtry. A large number

of people are directly or indrectly
involved in this business. '
(b) and (e) Complaints regarding

malpractices in lottery business are
received from time to time which are
forwarded to the concerned State
Governments / UT  Administrations for
further necessary action. According to
entry 40 of List T of Seventh Schedule of
the Constitution Lotteries organized by
Government of India or State
Government can be regulated by a law
enacted by the Parliament. No State
Government can make a law relating to
Government Lottery. Under Article 298
(b) the executive power of the State
extends’ to carrying on business and
making contracts for any purpose. In the
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absence of a law of the Parliament
regulating Government of India / State
Government Lotteries, State
Governments have been conducting
lotteries by  exercising the above
executive power. As regards Power to
regulate Private lotteries Entry 34 of List
II relating to “Betting and Gambling”
cxtends the Legislative Competence of
State Legisiations to cover regulation of
private lotteries. State Governments are
primarily responsible for checking the
malpractices and to regulate the lottery
bazaars. Central Government has issued
guidelines from time to time since 1984 to
the States / UTs to regulate the lottery
business. '
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to Questions 188

Proposal for Development of Tapti Gas
Fields

348. SHRI ANANTRAY
DEVSHANKER DAVE: Will the
Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government of Gujarat
has submitted to the Central Government
any proposal for the development of
Tapti Gas Fields; and

(b) if so, by when a decision will be
taken in this regard?

THE MINISTER OR STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH
SHARMA): (a) and (b) Two
undertakings of the Gujarat Govermment
have submitted bids along with others.
The matter is at an advanced stage of
consideration.

Increasing Prices of LPG under Alleged
Pressure of World bank

349. SHRI ANANT RAM JAISWAL:

SHRI SATYA PRAKASH
MALAVIYA

Will -the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether it is a fact that Goverment
have increased the prices of LPG under
the pressure of World Bank and
International Monetary Fund when the
prices of Gas and Petroleum products are
decreasing in the International Market;

(b) if so, what are the details of the
target Government want to achieve by
increasing the LPG price stating its effect
on middle and lower class .consumers;

(c) whether Government will consider
to provide subsidies on cooking gas to
bring down the prices in the interest of
consumers; and

(d) whether Government will also
increase the supply of LPG to the
consumeis both in the urban and rural
areas; if so, what are the details thereof



